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IN THE CENTRALR]NINISTRATIUE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A, 1164/93. Dt. of Decision : 23-8-94.

Mr. D. Appayamma e Aoplirant. _
Vs
1. The Divisional Railway Manager,
0/0 the Divi sional Railuasy Manager,
SE Rly, Dendaparthy, Visakhapatnam,
2. The Divisional Personnsl Officer,

0/0 D.P,0. S.E.Railuay,
Visakhapatnam. A ommmm o e —

Counsel for the Applicant : Mr. A.,V.Dhanamjaya Rao

Counsel for the Respondents: Mr. C.V.Malla Reddy,SC for Rlys.
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0.A. 1164/93. ' Dt. of Decision : 23-8-84,

"the ‘
The applicant is/uidow of late Rayappsg who,

while working as Mason under the Inspector of Wworks,
S.E, Railway, Uisskhapatnam died on 15-2-1976, Her
prayer in this application is for a direction to the

respondents to consider her for engagement against
a reqular post in the railways on compassionate grounds,

2. The respondents in their reply affidevit have.
clarified that the husband of the epplicant yas not

a regular employee of the railuways.H8 was only working
as a CPC Mason gt the time of his death on 15-2=1876.
Notuithstanding the same)tms respondents, on represen-
~tation from ﬂ{a applicant?engaged her on several
occasions gs a Hot Ueéthar_Uata; Woman., Her last
engagement was from 10-5~94 to 29-6~-94. The respondents
further admit that the applicant was screensd for regulgr
appointment alopguith similarly situated other widouws
@ﬁ?é number of occasions,,but her case for empanslment
had tﬁ be rejscted becauss her husband,at the time of F

dsath; was only a CPC Casual Labour,

3. Heard learned counsel for both the parties.
At the out set, I Pind that it will be difficult to
treat this cass as one seeking appointment on compassionate
grounds,. Tha employee having died in 1976, there can be
hardly any justification for considering the case of the
uldnu For appolntment on compassionate gqrounds at this
o apds

baﬁg;gﬂ Stﬁ%i. Houeuer the applicant Ebuanhaaeka strong

case FortlggnEiﬁﬁéﬁ@p gngagement as & Hot Weather Watar

Woman,and al so,for her reqularisation in accordance wi th
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the extemt instructions applicable to such Casual

Labour who ars gngaged seasonally. The applicant
iﬁ:ﬂﬁtﬂgﬂangaged sgasonally for the last one

decade or more, Her case, therefors, deserves due

consideration for reqular absorption. In view nef -

e o giopusen or with the Pollowing directions

to the prespondents:

spr

1) The applicant will continue to be angeged .
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2) Taking into consideration the number of
dayﬁiﬁgrk rendared by her, her case should
be considered for ragularisation in gccerdance
with her seniority and as per the extant
instructions,

No order as to costs.

‘ (A. B. GURTHI) |
MEMBER ( ABFN, ) s‘
¢

Dated : The 23prg August 1994, i
(Dictated in Cpen Court) ;

DEPUTY REGISTRAR(J)

Copy to:

Y
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4.
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By

The Divisionsl Railway Manager,

0/0 The Divisional Railway Manager,

South Eastern Railuay, Dondaparthy,

Visakhapatnam,

The Divisional Personnel Officer,

0/0 B.P.0., South Eastern Railway,

Visakhapatnam,

One copy to Mr.A.V.Dhanamjaya Rao, Advocate,CAT,Hyderabad.

Cne copy to Mr.C.Y.Malla Reddy, SC for Railways,Hyd.
One copy to Library,CAT,Hyderabad.
Cne spare copy.
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